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1IN THE CENTEAL ’\Dm NISTRATIVE TRIBUNAL
| ' TR MO IXEKK
NEW BOMBAY BENCH

Q‘.A. No. 850 of . 19tg
- TeAocNox
- DATE OF DECISION _ 20.6,1989 .
~
Shri K.G.Varghese | __ Petitioner __.
shri G.S.Kalia Advocate for the Petitioneris) )
Versus :
Union of India & Bnother. _ u Réspondcnt ' T,»'«
Shri A.L.Kasturey. Advocate for the Responacu(s) [
CORAM
-~ The Hon’ble Mr. M.B.Mujumdar, Membegz(J),
. T SR i
«( The Hon’ble Mr. M.¥Y.Priolkar, Member(aA) .~ - 35
~ | ‘
1. Whether Reporters of local papers may be allowed to see the Judgement? >/,~A '
2. To be referred to the Reporter or not? >2} o ‘ : 1
3. Whether their Lordships wish to see the fair copy cf the Judgement"?b 0 i K
_ 4. Whether it needs to be circulated to other Benches of the Tribunal? ZO s
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BEFORE THE CENTRAL ALMINISTRATIVE TRIBUNAL,
NEW BOMBAY BENCH, NEW BOMBAY.
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shri K.G.Varghese,

Electrical Chargeman,

BAMY Coco Shed, -

Western Railway,

Bandra, : )
Bombay-400.052 , e+ Applicant

V/Se

1. Union of India,j

through General Manager,
Western Railway,
Churchgate,

Bombay~-400 020.

2. Livisional Railway Manager, - -
Western Railway,
Bombay Central,
Bombay-400 008, , .. Respondents,

Coram: Hon'ble Member(J), Shri M.B.Mujumdar,
Hon'ble Member(A), Shri M.Y.Priolkar.

Appearance: o -
1. shri G.S.walia,

Advocate :

for the applicant.
2. Shri A.L.Kasturey,

Advocate
. for the respondents.
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ORAL JUDGMEKT:- Dated: 20.6.1989

(Per: Shri M.Y.Priolkar, Member(a))

This appliéation'was filed on 15,11.1988 under
Section 19 of the Administrative Tribunals Act, 1985,
In it, the applicantﬂprays for an orﬁervto include his
name in the pénel dated_l9.9.l988 and other conséquential

reliefs,

2. The application‘was admitted on 23,1.1989. The

respondents have not filed any'reply. Today we heard
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Mr.G.S.Walia, learned advocate for the applicant énd

‘Mr.A.L.Kasturey, learned advocate for the respondents.

3; . Mr.walia Sﬁbmitted that by an order dated
9.5,1989 in éontinuation of the oréer dateé.l§.9;1988,
the name of the applicant has been included in the
provisional pengl. Mr.Walia stated that, fﬁrther, by
an order Gated 23.5.1989, the applicant has been
regularly posted to work as ELC-BAMY in the scale of
Rs. 1400-2300(RPS). 1In view of this position, Mr.Walia

sought permission to withdraw the application.

4, The application is accordingly disposed of

as withdrawn. In the circumstances of the case, there

will be no order as to costs.

M}Z\y |
(M.Y.Priolkar)
Member(A)
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